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[Gr. “el: manchili Sivaji]

dress reherrsal to 1mpose al!l these draco-
nixn :aws.

I bring to the nobwe of this  uugust
Hcu e, thiough you, to see that f.eedom
of the P.2ss existed ip this country and
no ciort shouid be made o Vuwart that

Thenk you, - on,

ThHg VICE-CHAIZMAN (SHRI H.
HANUSIASTHAPPA): Mr. B. S-tyana a-
wvul associate himsglf with

S U TCRD AN

ins,

“HRI B. SATYANARAYAN '~ REDDY
(A4, Precesd): Me, Vice-Chairman,
Sir, 1 wssociate myself with the special
mention  madg by my colleague, Mr,
Liviji Yalamuanchili, with regard to the
1-assment o7 the journalisty by the rul-
g party especially iy Oriss2 and odher
puris of the count.y. As you kmow, Sir,
we have the highest regard for our press-
men becluse they ventilate the views of
the people. We should not do anything
Uy .uppress (he I eedoyn movement, We
hav: highzst regarg for them. I hope
t.t tae Central Governuwent and  the
Govermment o 0.isgy will take all neces-
sary steps to sze that ao such harassment
tags place. It is really horsifying to
no: th.t pressmen have been harassed,
bes'ay wa 2n+ h;pdzufed. T cnce again
appeal o the authoritics tp do away with
this kind of h=rassment; otherwis; peopla
will themselve; risz in revolt and  see

that fae Government ig brought to its

senizss,

—_

FOOD  CORPORAIIONS
MENT) RILL, 1933.

(AMEND~

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPAY:  Now, we will
take up the Food Covnorztions (Amen-
mentY Bl 1988.

THE MINISTER 0OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLISS (SHRI SUKY RAM): Sir, I
move:

“Trat the Bl furtier to amend the
Food Corpo-rtions Act, 1964 zs na sad
by the Lok Sabh-, be taken into c-n-
sider=tion ™
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Under secton 27 of the food Corpora-
Luns Act, 1284, a rood Corporation can
takz advaice or borrew money form the
C:a'ral Government oy fo.m yny schedul-
ed bapx or 'from any claer bank or fin-
2nc.a] institution app.oved by the Central
Uovernmment.  The provision; of the Act
do not p=mit FCi to borrow funds from
cther s0u ces or to issue cnd sell bonds
g debentuics,

Clause = of the Food Corporaiions
{Amerdment) Bill, 1988 proposes to am-
<itd Section 27 of the Food Corporations
Act 1964 s0 as fo enablz the Food Ccrpc-
ration € redse funds by issue of bonds and

dahintures and aisy; by borrcwing from

Ceniral Covernment and State Gove -
ments or from other organisations, innii-

tutions or from public on such terms ani

coaditions as may be approved by thx
Cenite? Governmeat,

B

The cuestion was proposed.

SHRI KAMAL MORARKA  (Raus-
{1an): Sir, 1hs Food Corporaiions (Amend- |
ment) Bul, 1988 which is befors us is o
a linufel issuz of providing more reso-
wrees 1o the Food Corporation for its
fuactioning.  Sir, the manner of rai:ing
resources iaisas @ cracial issue as fo the
cost of capital. 7f we sze the Food Cor-
poraiton's woarking for the last 6-7 wears.
w2 obscrva that the sales turnover as a
total furnover of oparation has gone up
frem Rs. 2800 crores in  1981-82 -to
Rs, €200 crores in 1986-37, Itis 5 stu-
pendons imcrease, almost double ia six
years. Thz alarming feature: is the ecxpen-
ses of onsration, The operational cxpenses
#s a percentage cf sele, it is understood,
when sales go np, will also go up. Normal-
ly, in a commeércial enterprize, the per-
centapz of expenses would come down be-
crusz 1o s 21 element of fixad costs
whi-h dozs not go up in dirzct preportion
to the turnover.- The unfortunate featur:
of th: Foni Corporation ic that the ex-
penscs raiic has gone up from Rs. 27.84
to 35 per cent in thi5 period, that is from
1981-82 to 1985-87. In fact. in the yzar
1984-85, th: percentage was 38.9 anl.pro-
bably, the a%arming bell must have runm»
and the department of Food and Civil
Sur-tizs tcok a serious view. In ths 1986-
87 anauxl report it is mentioned that z
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programme for reduction expenses was
undertaken, and in fact, what they have
mentioned js that they have a target of
reduding thc expenses. During 1986-87 the
target of Rs. 195 crores reduction in  ex-
penszs was there and they have beean able
to reduce much more, Rs, 238 crores. For
1987-88, the target is Rs. 232 crcres  re-
duction in expenses but the figures have
not yet come. What I want to point out
is that in an organisation like the Food
Corporation of India which does not
have any manufacturing unit of its own,
which is largely a trading organisation,
the whole purpose of this organisation is
to sec that the farmer gets a fair price
for his produce. At the same time the
proudce is channelled to the consumer
at a fair price. Now, Sir; the whole
purposs of this exercise would be lost if
the aperations of the corporation itself be-
com~ heavy as far ag expense; are con-
cerned because this corporation is supposed
to 1:placs the private trading infrastruc-
ture. The nremise on which this corpora-
tion waz; formed or state trading in foed-
grains wae started is that the wholesale
dealers in foodgrains, the retai] dealers in
foodgrains are charging a fat profit and
the ronsumer is made to pay much more.
Now, Sii. if we are procuring wheat and
rice which are the Two main item; deait
with hv thi; cornnaration if we are pro-
curing that at a certain price fixed by the
Govarrment and w: are selling th;ough
the public distribution system, ~gain the
price i1s fixed by the Government. Sir,
what wiil happen? Two things will happen.
If the eoxpenses are more. then the corpo-
ratioh will make a loss and in the iunnual
reporf, they say that this corporation is
supnosed to function on a no profit mno
loss basis. What does this mean? From
where will the expenses come? You will
charge more from the consumers or you
will try 10 pay less to the producers. Ulti-
mately, the burden falls on the common
man. Sinzce the Food Corporation repcrts
do not show a loss, it means that the
excess expense burden js being borne by
the consumer, Now, Sir before the House
allows the Food Coroporation of Tndia
to issue debentures or bonds for which
this Bill is being introduced and passed
by Lok Sabha, we should very carefully
examinz whether the utilisation of funds
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is proper because in a situation of mono-
poly in which we are—not strictly mono-
poly Lut oligopoly because they are con-
trolling more than 25 per cent of the total
procurement of foodgrains—it will  be
very darngerous if the expenses of the Cor-
poration are unbridled. What happens is_
when we mtroduce a Corporation like
this, on ideological grounds, we do not
feel like criticising it. After all, we feel
we are doing a good turn to the farwer.

.The Ccrporation is rcquired to do a good

turn to the consumer without realis'ng
the mnerent, inbuilt, inefficiency in our
own machinery that we have set up. The
figures arc reafly olarming. That from
1981-82 to 1935-86 the percentage ex-
penditure has gone up from 28 per cent
to 35 per cent is a very very serinus mat-
ter. 1 would like the Minister himself to
look into it personally because cutting ex-
penditure is a very difficult task, specially
m y puoblic sector organisation. There
would be employees, there would be over-
head expenditurz and the cycle of increase
would be going on. But in spite of all
these, it must be our attempt that with
the increasing scale of operations, the per-
centagz of expenses must come down,
Only then we will be able to give real
service to the consumer. Specially oa the
intercst, we find, in 1981-82, on the ope-
rational scale of Rs, 2800 crores, the total
interest paid by the Corporation was
Rs. 262 ciores. In 1986-87 on double the
operations, the interest paid was about
three times the carlier figure  that is
Rs. 650 crores, Last year it was Rs, 709
croras. This could be due to the incraused
lending rutes of banks. It could be. But
when we discuss commercial bank. we
alwavs come up with the theory that their
operafions are not economical becausz they
are leading to the Food Corporation of
India and the agricultural sector at sub-
sidised rate; of interest. Sir, if our banking
system is lending to the Food Corporation
at subsidised rates and the Food Corpo-
ration’s irterest payment is going up dis-
proportionate to the increase in its sales
turn-over and its total operations, it i: a
red signal. Either the inventorv levels are
not correcl. either they are having too
much of stock or the stocks are no* rota-
ted correctly or they are operating at rates
higher than what are prescribed. I do
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not know how they will be empowered
by this Bili. Will they go in for public
funds? Wil' they go im for Unit [rusls
funds? Or will they go in for bond. at
cheaper ratee of interest? Whatever it may
be, as for the interest on the total boriow-
ing. the average interest rate shouid be
fixed by the Government, by the Depart-
ment of Food. 1 see from the latest report
that the debt-equity ratio iy 1:6. T Jo not
know whether the Government thought it
prudent to do so, Only two years ago,
their capital has been increased. Tilt 1984-
85, the debtequity ratio was really ad-
verse, The Government has increased the
capital, Now the debt-equity ratio is 1:6.
The question is whether for trading com-
panies, such a heavy burden, the ratio of
1:6, is justified because interest is a major
component of their expenditure. This as-
pect should be examined before we give
the Fouod Corporation the power to bor-
row funds. As I told you, jt is in the
nature of a monopoly organisation. Once
the Government gives permission, it will
go anzad borrowing more money. So it
wil! pay more interest. The more danger-
ous part of it is, since it is supposed to
operate on a no-profit no-loss basiz, the
loss will be passed on to the consumer.
So, who is going to pay for this inefficiency?
It will be the consumer. Therefore, on thg
expenditure, especially the interest, the De-
partment of Food must come out with
standard costs which should be strictly
adhered to, It should not be that in 1985
we wake up and say, “In the next two
tyears, please reduce the expenditure, Our
target of reduction is Rs. 232 crores.” Thig
is not proper because that means, over the
vears. a lot of extra expenditure is built in
and a stage has come when we have to
make- effor's to reduce the expenditure. An
organization like the Food Corporation of
India which ha: no production facility,
which is only trading and which has got the
added advantage of trading with a mono.
polistic positinng of streng'h can definitelv
assure us of this. We have examples like
the Amul Dairy which js a cooperative.
They have been able to  maintain this
balance hetween what they pay to the
farmer and_ more precisely, what they are
charging from the consumer. T am not sug-
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gesting that the Food Corporation should
be abolished and handed over to the co-
operatives. But we feel that, in any case,
the functioning of the Food Corporation
should not be at ap efliciency level which
is lower thap that of. the co-operatives. |
do not want to talk of the private sector
efficiency because it is not possible to ascer.
tain at what margin [evels they work since
it is an unorzanized sort of trade. But, the
Food Corporatiop, being in a commanding
position, this i the clementry thing that
should be done before we give them the
carte blanche.

Having said that, 1 want now to come to
a specific issue which has become a majot
issue in the newspapers, and it is about the
Korean rice dedl. The “Business Standard”
of Calcutta dated the 13th June—I am sure
the Minister must have read it—came out
with this big headline, “MMTC forces ac
ceptance of North Korean rice deal”, and
I am sorry to say that from the reply
given by the MMTC's Senior General
Manager to the Press against which the
Press has again retaliated, things do not ap-
pear to be straight, because it appears that
the whole thing wag handed over to the
MMTC, I find that there is a countertrade
involved in it. On the price, Sir, very easi.
ly, by a simple telex or telegram, the
FOB and the CIF prices have been inter-
changed. Anybody familiar with interna-
tional trade knows that there can be a diffe
rence running into crores of rupees if the
price is changed from CIF to FOB and FOB
to CIF. 1t is also not known to the people
who are not familiar with this or the avers
age newspaper reader does not know unless
the newspaper itself points it out and until
then one does not realise, But the country
has been put to 3 loss and |, I am sure, loss
runming into several crores of rupees. Be
cause of this dea] and the way it has been
handled, T would request the honourable
Minister concerned to order a full.scale
inquirv into this particular deal in the light
of these facts which the newspaper itself
persists in giving by giving the photocopy
of the documents of the various transactions
which have not been refuted, So_ in the
ipterests of the functioing of the Food Cor.
poration, in the interest of removing all
the donbts, this should be done, We are
losing money even on what we are purchag-
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ing or importing in the field of foodgrains,
Therefore, I demangd a full-scale inquiry
which is the minimum which is required to
get a; the bottom of the rice deal with
North Korea which is handled by the
MMTC. Normally, the MMTC should not
handle this and basically, this should be
handled by the Food Corporation. This
is the firsy objection of mine. But I see
from the papers an explanation that coun-
tertrade is involved in this and so, the
MMTC is handling it, '

Then, ip Rajasthan, the Food Corpora-
tion asked a number of people to construct
open godowng for them. For increasing
their storage capacity the FCI has been
having this policy that instead of investing
their owp funds, they are asking a lot of
private parties to construct the godowns to
construct which they will take some time.
In Rajasthan the Vyapari Singh has com-
plained to the State Government that even
though they have made their investments,
the FCI now does not want them any
longer; 1 do not know these people and 1
do not make any advocacy for them. But
1 must say that a public sector corporation
is a part of the Government. There are
several court judgments saying that they
are a wing of the Government so that the
promises +hat they make should be strictly
followed or fulfilled, A trader or a person
who has built godowns for you shouldq not
be suddenly told that you do not need
them. He cannot use it for anything else
because basically these are meant for food-
grains. But this is what has happened.

Finally, T want to say that the total
management and operations of the Food
Corporation of India leave much to be
desired. Organizations like ‘*he Food Cor-
-poration of India, State Trading Corpora-
tion of India, MMTC, etc., all these came
into existence in the ‘60s and ¢70s as a
resuly of a definite and deliberate policy
and political decision of ‘aking over the
wholesale trade in the hands of the Govern-
ment WQ-t. at no point of time it was the
polirv ~ither of the Congres: Party or of
Jawaharlal Nehru or of Mrs. Indira Gandhi
. that having taken over everything the con-
samer should be put to a loss or the pro-
ducer should be put to a loss and only the
top-heavy management should eat away
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whatever little margin is there or, ultimate-
ly, they should rup into losses for which the

Government was never prepared and is pot
prepared. Thank you, Sir,

THE VICE-CHAIRMAN (SHRI "H.
HANUMANTHAPPA). Now, Mr. Vikal.

R vwww faww (T w2
SqENTERE  AgEE, § €@ fam
qaET  fagsd @1 @R whEt ot
W fear g, weE wwda
A & fal @ ogm g &
LU TR B i e FZAI
W B G A oqd Fwer ¥ oy
¥ B @ fem wemear
W §, SO s Seqras
F @98, ¥T oo i d e
WA T P W @ g W v
s FH M # oW ow g
XqF F1T 9gfq § gwEd srogere
FW &1 ATGEGLA ) T F HAIF)
qrar fm_m TS g ¥ &l
qgae WAl ¥ ft gw Tt X
%, 60 A N ug aft § fF
FAT I ¥ o faw &%, g fow
F1 TER EE@G WY Aifgy | 9
Wt g faaw g, Sesr adeefs
o WisA &1 AT 35 2, Ig® e
friad &, 3uR gEe @ =ifEy
@ M 6 =ge w30 S
¥ AR gy SovMel W SSiEw
A R FIH AT QG FOTE S
FG A g A IF a9 I6FT A
gl ¥, I&H aga IS gE AX

weal 21 UF a@ig ot 58 & fw
TR W ANElh ¢ osAwt faww
@ ¥® WE & | age IS W

FHEIU § "™ fanw F e
ag A F ya-my 3o frome
ff 49 Wy § o AW Iawd
¥ war g & Yy A ogerd

fra e ogwd, W TR &9
¥ wmw s & Elwg Tl
fer wy =famd & o Wy

siar wfed, agifr =feme @
qrier TmE AR fawat &

qUT IUNET A FT IW FT AFEA

Il



205 Food Corporations

[5r T/ 975 19%)

qgd &1 WA g W9 T T
gq@r FEAT_ WA § | @ 1
F 478 AT H AT S 4¥T-ai 3
quadE WS § Wi Fabl 4G
2qcq A I G 1 gwE A o
a7 1Al aTTT g ATT FAT 1T #T
F.] g SHH AT o44%40 gIar g1z
#2q &F WEM o AAR1y grRI qAT
AT g HEM AP0 o grR TR
* aﬁ«i’q'r frgi % 149 41 FTJ qF
gra g 43 U g @ WD g
Sﬁ't Cﬁ@ o) 4 HET iT;T d I-QZTI
gk sgafial & ¢ | W0 19"
FT AT AT § ¢ @uU¥
&, 9341 IPAG I KA T AW o,
ST AT AE F USH & IT 7T
fea S wfgg @R iqeai ®
qgd FTHA &, Tqwa Afw aE-
AT F OATFILAA ) R0 TS
WAT A1 A Qg (Ta9 4T g7 W]
g wu ar ug gad g v

QAT FAT U g AR ST HIGT
FR A g AW, Iqar
TrargT & @ wfgy 9T oY
e W F qLT A g, (HAB
fam s fasad § ITar  afied
fmn JrAy =gy W9 AN O¥
QT G 9T G Fid @ AR I
fix fwrAET ¥ AIw I A
FAA AT &1 0T A (AT g,
St @ug FF T A FED g
F 35 wal@ @ 0 ww
g% a1 dTF  AqIST T <9El )
F @ AP AIT SATANT &FT HY
geATqy gl g, 7 A eTmfg
& AT §A IAWT WG TAIF {ar
A & T A T a6 g, ITHR!
gfoee ot agi fBar swa g =W
g1 &1 QU ®T AFI ¥, IFF 48
fatferar ATAT OF  wIST  TWeA
3 o FE A U oA ¥ wfmEa
grEas WIHT AT AT g et
g AT A FA § AT g8 A
F1 FOSf F1 91T FY AT gy gy
w4 ¥ fad faew ads
W aFF 2, WA & fay fray ads
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§ geg € AT gWr Al F
S e gt @ad § SAwl AR
faas  eqdfeq s =wify | |
weET ¥ w9 ¥ qW tq89F T WAIT
FLA E

SHRI DIPEN GHOSH (West Bengal):
Mr, Vice-Chairman, Sir, this Bill has been
piloted by the Minis'er of State for Food
and Civi] Supplies to epable the FCI to
raise funds as and when required for its
operatronal as  wel] as investment
requirements by the issue of bonds and
debentures and also by borrowings {rom
the Central and S ate financial institutions
and public sector financia] institutions. But,
Sir, from the performance report of FCI
iy is seen that the bank borrowing of FCI
have gone dowp from Rs, 4500.73 crores
in 1985-86 to Rs, 3521.15 crores in 1986-87,
The operaional activities have increased
in the meantime. The turn-over has also
increased. Apparently, it is not a fact that
the F.C.I is not able to perform its func-
tions properly because of shortage of re-
sources. It appears to me to be a little
confusing that when the bank borrowings
of the F.C.1, are going down and the opera.
tional activities are also going up, what
makes the Minister to bring forward this -
Bill to enable the F.C.I. to incfease their
borrowings.. 1 would like the hon, Minis-
ter to kindly throw light on this particular
point,

Mr, Vice-Chairman, Sir, one of the re-
asons for establishing the Food Corporatiog
of Indiy was to countervail the speculative
activities in the foodgrain trade. But two
things have to be assured for countervailing
the speculatjve activities, One is the re-
munerative price to the farmer and the
other ig a fair price for the consumer, As
we see, because of the failure of the Gov-
ernment of India to fix 3 remunerative
price to the farmer, the private operators
in foodgrain trade are being encouraged to
conduct their speculative activities, The
price which is being fixed by the Govern-
ment is not remunerative. So, the peasants
and farmers are still fa]ling a prey to the
speculative activities of the private traders
in foodgrains, So, T would like to know
what steps the Government of India is pro-
posing tg take in order to fix a remunera-
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tive price. Rs, 173/. per quintal for wheat
is no. considered to be a remunerative price
by the farmers. It is the experience of the
F.C.L. also. Where the F.C.I: ig operating
to buy wheat or paddy, the farmers dg not
sel] to he F.C.I direct. The F.C.I, have
to procure rice or wheat vig private ageD-
cies, So, I would like to know what steps
exactly they are going to take :o counter-
vail the speculative activities in foodgrains
anJ waether they are going to raise the
support price for the farmers,

Thirdly, as my colleague, Mr, Kamal
Morarka, has pointed out, although the
turn-over has gone up and the operational
ac'ivitizs have gone up, the expense ratio
has also gone up. The overhead expendi-
ture of the F.CI. is increasing. He has
urged that there should be reduction in
operational costs. But the loss which the

. F.C.L is sustaining is not only due to extra

cost on the employees. It is not on accoun?
of :mployees. There is loss on account of
increasing theft and pilferage in the F.C.L
godowns.

SHRI RAM AWADHESH SINGH
(Bihar): What is the total amount of loss
in transit?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You are speaking
on this, Mr. Ram Awadktesh Singh. You
cover that point when you speak.

SHR] DIPEN GHOSH: Sir, there has
been an increase in the incidence of theft,
pilferage in the godowns and loss in tran-
git also. What steps the Government oI
the FCI for that matter have taken toO
prevent loss in tramsit to prevent loss due
to theft and pilferage in godowns and
while in movement?

Fourtkly, Sir, even the Comptroller and
Auditor-General had also made certain re-
marks and observations about the supply
of insect-infected foodgrains by the FCI
and the incurring of expenditure on freight
for the movement of such insect-infected
foodgrains from Utta; Pradesh to Kerala
and Karnataka and again for transportation
and for cleaning of these foodgrains. This
way. Sir, crores of rupees were spent on
freight for the movement of substandard
wheat, Sir, I do not know what steps the
Government have taken or for that matter
the FCI has taken and whether any res-
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ponsibility has beep fixed. Sir, this i3 also
a loss. This also contnibutes to the rise
in expense ratio as Mr. Kamal Morarka
was pomnting out. So, 1 would like to
know s to wha: steps the Government of
Ind;a have taken first of all about the
observanions made by the Comptroller and
Auditor-General 1n respect of certain spe-
cific cases of supply of substandard {ood-
gramns and incurring expenditure thereby.
I wan. to know as to what steps the Gov-
ernment have taken to prevent such things
because every time we have seen that in
godowns because of bad storage manage-
ment, foodgrains are allowed to be damag-
ed. (Time bell rings) 1 want to know what
steps they have taken.

Fifthly, Sir, there is another aspect for
which the FCI was establised, and that
was that the FCl would procure food-
gra‘ns from the food-surplus States and
distribute them and supply them to the
deficiy States. And very often, complaints
are being made by certain State Govern-
ments, particularly the deficit State Govern-
ments that whatever is being allotted for
those States, that is not being’ supplied.
Among them were the States of West Ben-
gal, Kerala, Orissa and certain others. As
regards West Bengal, T can say. 1 know
the Minister of Food and Civil Supplies
has stated the other day that though the
foodgrains were aMotted, the off-take was
not  there, the foodgrains were not
lifted, Sir, it is not a question of not Lift-
ing. Tt is not that simple. On paper, it
may have been allotted. But the rakes.
for the release of which the instrictions
have heen issued, are actually not made
available. Actually those rakes are not
made available. If the Minister wants, 1
can give him the fieures, And if vou allow
me. Sir, T may say that th~ State of West
Beneal needs at least 1.50.000 metric ton-
nes of rice 1.30.000 metric tonnes of
wheat, and 40.000 metric tonnes of sugar
per month. But, actnallv, vou will see,
Sir, that in Feb-uarv 1988 tha anoty for
rice was <nddenlv rednced hyv 15000 metric
tonnes Tn March 1988 that for rice was
rednced by 25.000 metric tonnes and for
wheas hv 24000 metric tonnes. And in
An-it 1988. the qunty was redwced in casé
of rice hv 40.000 metric tonnes and in case
of wheat bv 46.000 metric tonnes. There
has been further cut in allotment in Ture,
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Sir, about tke rakes, if you comnsider, I
can give you the figures. The arrivals of
foodgrain rakes as compared to despatch
instruction, here I would like the Minister
to kindly take note of it, despatch instruc-
tions have always been less. During the
period from April 1987 to April 1988,
526 rice rakes and 616 wheat rakes were
received ip the State, against despatch
instruction for 614 and 928 rakes respec-
tively. 8o, per rake, if we go by the con-
temts of per rake, it will be concluded
that this supply was less than that was
allotted, (Time Bell rings) 1 am conclud-
ing, Sir. For May 1988, against despatch
instructions for 31 rakes for rice and 72
rakes for wheat, the arrivals were 28 and
70 respectively, And for June 1988, 23
rice rakes against despatch instructions for
27, and for wheat it was 55 against des-
patch instructions for 69. So, Sir, I would
like to know from the Minister what steps
the Government has taken to ensure that
the rakes are made available as per the
despatck instructions so that there may not
be any reduction or cut in the allotment.
And one last point, Sir. T do not know
whether it has been taken note of by the
Minister in the mean time, namely, that
Uttar Pradesh Government, it kas come
to our knowledge that the Uttar Pradesh
Government has issued a circulay  dated
7th May, 1988, restricting movement of
wheat outside tke State without special
permit. This has been done even though
as per the national policy there cannot be
any restriction on the movement of wheat
from one part of the country to another.
What steps the Government of India has
taken in this regard, T would like to know,

Sir, apother point T would like to know
is as regards Kerala. Tn Kerala also, T am
told that the rice allotted for Kerala,
normally which is required by Kerala, it
has been reduced. The monthly allotment
of rice for public distribniton system in
Kerala was 1.45 1akh metric tonnes up to
Japuary 1988, But this guantity has been
reduced to 1,35 lakh metric tonnes in Feb-
Tuary 1988, and it was further reduced to
1.25 lakh metric tonnes from March 1988

onwards, §n, Sir, T would also like fo know
what ste~ the Government is going {0
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take to ensure full supply of required
quantity of rice to Kerala. Thank you.

DR. YELAMANCHILL SIVAJI (Andhra
Pradesh); Mr. Vice-Chairman, Sir, the Food
Corporation of India was incorporated
during 1964, It appears that the Govern-
ment is spending more op the foodgrains
by storing them. Security is measured
terms of stocks in godowns and I feel it
is the most expensive food security system
in the entire would evolveg so far. Every.
day, about 55,000 metric tonnes of food-
grains are transported throughout the coun-
try from one end to the other by tke Food
Corporation of India either by rail or road,
A colossal waste of coal and fuel for rail
and road traffic is involved, and at the
same lime, a large-scale corruption is also
involved. I feel it 15 desitable that with
such Luge investments we should encourage
our enterprising farmers to produce more
and more to give food security to the
country. There are deficit States in  the
country in the matter of food-
grains  production, like Assam Bihar,
Gujarat, Maharashtra, Meghalaya, Tamil
Nadu, Kerala, Tripura and West Bengal,
and among all these States, the
situation in Kerala is different
because of small holding but they
are wise enough to switch over to other
commercial crops. So, in all the otker food
deficit States, except Kerala, with 4 little
effort, I feel there is a great potential and
expertise among the farmers to produce
more, Iy is also a coincidence that all
food deficit States, excepy Kerala, are gent-
rally weak and backward in the availabi-
lity of power, road mileage, scientific
water management and literacy rate. For
the last 25 years, instead of squandering
away public money in transporting food-
grains from Punjab and Haryana to Kerala
and far-eastern States had this money been
utilised for developing infrastructural faci-
lities. each deficit State could have been
a surplus State in foodgrain. It is the irony
of fate that even pow, more money is
being spent on storing foodgrains than on
production of fooddgrains even in the
Seventh Plan. Instead of evolving ourselves
into one of the best agricultural power in
the world, we are looking for aid from
small countries, as small as Holland, Den-
mark and JYapan, even i the vyears of
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. decline of only 7 to 10 per cent in pro-
duction.

Sir, the Food Corporation of India was
,set up of during 1964 to check private
trade. While pilotmg the Bi)l, the then
Food Minister stated 1p the House: “The
trade is not satisfied with 5 per cent or
6 per cent margin; they want 20 to 25
per cent, Buy 1 am gowing to prove and,
1 think, the Food Corporation of India
1s going to prove to the trade that even
with this maigin of 5 to 6 per cent, Wecap
make adequate profit.” But what happened
all though? Then, Mr. Venkataraman  ag
Finance Minister, and the present Rashtra-
pati, on 16 March 1981, in the same
House, said: “If I remove all subsidies, 1
have to raise the issue price of wheat by
74 paise per kg.” And from these figurcs,
it is apparent thal with the economic price
as well as the subsidy paid, put together
the Food Corporation of India’s activity
is neither beneficial to the producer of
foodgrains nor the consumer. Heavy loss
incurred by Food Corporation of India
is due to storage and tranmsit loss. From
1971.72 to 1986-87. the storage loss of
Food Corporation of Indig is as higk as
Rs. 1032 crores and during 1986-87 itself,
the storage loss was Rs. 151.60 crores.
The Public Accounts Committee also dur-
ing 1980-81 said rhat 40 1o 50 per cent
of wheat is supplied to the flour mills
from the Central pool by the Foodq Cor-
poration of India. But they do not have
. any control over the end-products of the
flour mills, whether it is atta or maida or
suji or any other thing. T would suggest
to the Government to have , better con-
trol over the end-products of these flour
mills while supplying wheat from the
Centra} pool to these mills,

In Punjab, Haryana and other places, for
the purpose of procurement, the Central
Goveernment is mainly depending on the
rice millers instead of purchasing paddy
dierctly from the growers. The subsidy
from 1980-81 to 1986-87 is as high as Rs.
7.640 crores, Tn spite of the fact that the
isse prices have risen at a faster rate
than the procurement prices. the Food
Corporation of Tndia has come with a
becaing bowl to the Government to  have
more funds. more subsidy, more loans
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from the, banks and other financial jnsti-
tution, (Time-bell rings) Just two minutes
Sir, 1nstead of having this white elephant in
the form ot the Food Corporation of
India, I would advise the Government to
have a system of foodgrain coupons, The
Government s  supplying  foodgrains
through the public distribution system to
a population of less thap 10 crores, On
4n average, a person requiies about 165
kg. per annum. Let the Government dis-
tribute to these ten crore people foodgrain
coupons worth Rs. 165 each so that a
person can go lo a grocer shop or a food.
giains shop and in exchange for the cou-
pon get a hg. of wheat or rice at a lesser
rate than the market rate, The shopkeeper
can go to the revenue office or to the
concerncd Central Government office  in
turn and gel mone in return 1o the coupoas.
By this system, there will be less corrup-
tion, we cap wind up the Food Corpora-
tion of Indiz and, at the same time, we
can give a higher price to the grower and
a better service to consumers, Therefore,
I would dvise the Government to give
a serious thought to this and to examine
the mattey; so that we will be able to give
a better deal to the farmer and, at the
same time the consumer will also be bene-
fited by getting rice or wheat at a lesser
price of one rupee a kg. Thank you.

ez fag (dis) @ arzw
JatT Wgs, § ;A age aaq
aar dar, Afea § 3w Aewe Ear
FEAT § | R 45 FIW &39 £ A4
fqar O, S ¥ IuvHT 9T, IH
afed® sugfHT wr | AT FE
§ A Fw wigw #ifE fad
gai # & war, sz §A T fo
sigt Fiaa wifeq gr, 981 waw a3y
qr WX g aew wifgy ofr, =@l
FF@ 9T g7 | A1 g AZME TR
® &% gt ¥, 3§ ala § aOifw
FEaRws  agi W wifew, s
TR ST g 1 AT IEET ATH
sew 2, & W w@fwd  ade
gl § fo ulisde i, FAfE SOF
e § #E gy @ g——
dar o= ® fax, F19 =@id & oy
afea 3@ A § ag FFAT =g
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[+t s fag] ’
g fr o8 cwodlowide @1 afAu T
F s W€ 7 TEE TN A
gRER # wed g wfy &
o ¥ fega WO § Uy &
& | ag @lAg g R gmwR
¥ ogaiq 39 o ¥4 ©F wag 9§
qFF B grag gie g ¥ AT
T IA A qG 9 R akw ww
& agr fagaw W1 wWE ¥ 9
@t wa ¥, feasr @iFg o1, FtwA
famt a8 fraa v, 3% faf #8
TERA A 4T | F ISE &F AT
§f [EE Wa ¥ & T ag &
&1 A @7 # N AgAg.F
g g @, a3 2d % &9 §
gr @s @ W@ ff T 9§ uF
agré-frard AT gEA AT & /T
F3 A | W AW TH AT A8
i @t v &F (AR fear g
fir B S & ¥ W= aF ogw &% |
Fqifs qUF UF o A g, foes
faar fray &1 qww ag & &)
zofay og wwg W & w0
w35 &1 § aar =wifesd,
gifs @Wt &1 53 8 g w8
&Y TEHE X Tho dYo ATEe FY Ffaare
T arts g oy aTew ®
I WFE & A AT AT A AT,
afsr & o 977 QIE ST A8
AT FEY AT & AT § Y TEXTHS
2T £ gad VT Y FETE Ay Arf-
AT BT &, T8 TR AT s¥TET
2 wifF IER woAl wEfEE
q& FET FET § | Tho Hlo HTo
F FFT T TEA WTAT SAAH FEAT
artfen arfe 97 "A1Fe § @/ ww
JGFT T AART AT JF | THT @@
W qT GOET T % | gaT qg

T IgF HIw AT T TH
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@O am ag & & go fag
WX J96T TF A IGET FAT
frm T @ aFN @ wits
Sga 34E & 5 aamw fegmm &
AW F1 ST FH g SOF O FL |
A ag ST TR § THo Hio
e &1 @A g FW ¥ 39
Ffeqreat m W @ WR gEEr
gAFET TEG §, gR A L0 F5 94T
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AT g@hT QO AT ATFY

SET qW TES FT 9IS § qHo
dio wTEo F AW F IGFT G
AT FGT ATRT | gEW Ay
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qISST THo o Wige FFI agd
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far 7foeq =rfge afF @@ =@
#frea @ oF TR @01 F TS
g a7 9 fag §F, T AR
SHTAT ST a4 &1 AR g |

sar fF §3 oger FeT, € awT

& T®o HYo HTEe H gy FIlayl
gl, ¥ ST 3@ gua f% T8 Fr
AT §, @ F T T gy
grit a7 ST aug § FEl a1 7,
IfFT WY FIT TG FGAT ATRAT
ghe o Ao F1 §& | T
g ) Tho Mo HTEe HT TAAT ATT
IET § KT g9 I ITE g FFA
g oar g my faug wifw &y,
TET AL AT AT 8, & S9F
IqF TG G 7 FAATH A AIf
T AR TG qgd Ao g
Fifs ary fggema & afor g
QI & FgT FT oJThear
3.00p.m. BT A Fgr W T AR
ga A GT gE 8 | H=eT § )
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Wi g AfFT gH IawT wEEl SEET
g | @ TET SEAnH  FAAT
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TE AT agr 9§ TgAT T HFAT 8
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TGN off, GEIHTEd 7 e
garr afew fFaw & fag 9 uwe
"o HTEo; Fewd T-IT & /7T "o
o TS FW@T & AR T TEAFHE
F AU Sre" 49 H T @)
ot 71§ A & fau st & afew
I TE g g W fra &
feanr %Y Gergw § o @wWw Ag TRy
wat werew ¥ wwe fwar 2

‘A Food Corporation may, for the
purpose of carrying out its functions...”

FT ¥ BT § AR ¢ T@ A
Azl § 1 4 A 9% auwdl g 9N
®EE SGT FE Agi( FWA 0w
Y @ oo & fem omme & &,

“jssue and sell bonds and debentures
carrying interest...”
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[« wiwT fag aid )

3 W 7g wF R § dMr A}
@ R [ I g ag ghwr @
BT Teer "G g | ’
@o{ﬁ'oﬂ'{ﬁo%fﬁm?ﬁmﬁr
g ag a1 T UF F HXIRAT a7 1
g | ThodTomTSo ¥ ¥ 31 fopew & wraT
qEEE | TF 1 &g § ST FA<C g AR

dT TRIA I g agl & 3fel =T
a4 Aeqq 9 3w | A TifgTy
QI &1 & Q19 4 FgAl AMFAT
g 5 w9 § fidtegotfio § aaTgay
q@t 91 15 TrErHi w1 Ay facgd a8
g &

AT Heqw faage adff far 3 1 715
fafe <z & @ @ @M g® FIA IR
I &, AqAT FEq g gar 0 F
g AT <ATEAT g for gx et favgar
g¥qe A, =AW AT TN
I JAT QI G, W7 AT I
FI A FE I &r 7 fEwaar
TR FATT qE WAl § | IHET avig
q frqar g Fnw FIge HEAT wsdr
gl wY A A g & T owg
qET B GAT ANA AT F AT
A AET E AR B F Fewr o
TEFRT Y T § ATF AT A1F 2
Tmat #E fawn 9 F@r § 1 gatag
HIGHT TAF] Hearq #T TIF &qTT A7
IR | AT SMYFT HET FDT FAM
at T@F & A WY Agr gem o #
ot § fF oz aral & faT soer
uFTIRiataet fora AT Tifgy, ToF
far Feard oo s afge | g9
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qIA a9 w=st g &1 FATH S H=er
HIAAT | FIX AT 3/ TAIT F G
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97 ] & | B fFET a1 9T feam it
TIAT FAR F@7 @ WET &, ITH(
wT fHUd wr @ WerTwm &3
AT 1+ Sar AW ST FHG AT
ASTEIM F) 19 q4qT W 4, The o
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TR (FAA & § @9 F £ K47 TRIH
FAT WIgy & A A9 S TS
AR A& qMI¥ I9T {AT FIG g ar
qiferft @z &<t snfgw 1+ Frafes
aarEdls N oz 7 e s gea
g\ wg Ay MR A oaxd g |
STEaE Mt & 99 Arwle a7 s
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T QR 3w ¥ § My g 2 Swam
#@ 1§ g g f& mo v
iRy #Y aIF 97 earA g o faaw
TR F fEOF aT AT HiT agET
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T TS &1 AT que ¥ A8 AT A
odt & fe og &7 FH FA 1A 3G
FEAT FrEe F AT H 9 M TAE?
g Fifer F @ arY frwew ¥ag
FWfem gt & | O 7 OIEE w7
FINT 17 & BT F qg FH fEa
strat g 4 ¥ wigan g o 7w Avea
FY TET) FOATIH | 59 THo TRo o,
. 7 g # AER FW F IHE
g Wrad F1 svwe | fEar Ag
AT FHT A WA AT qAGAT A
AT, @ A1F AT F S gHT
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queT @, TAH AT ST MT oA,
Ty, . 4. F gEgA & a1 qIqT
g g

wa & #§ gg o FE AEAT g
fF ame o Mo FT@ TATHS AT
fsurddiz g s oiod oT® ST gen
FORYA it & AU Fgrag g fw
o1q AT 1 Figq i gmR O1w At
TATT &, AT TP @ AW | #}AL
FOA FT AT F1 IS & d1 ATT FHT
F1 Fige fF g o@ WA ArEw
TIAAR §, WA TR A W3¢ |
aw® ¥ W @@ € w1 Ag AN
se g ar saar iy faoww ag
q WTAY | AR UKo Yo HZo &=
¥ 4@t w1 =gy | Wew waade
1 G WIEAT FHET TGY | WTH
qE THo Ho Hro 2 WMT =W FI
FIWRI &, I9% ATAT § I8 FH
qe FT 50 £ | gg @ fqeqad
¥ed TAIH2 AT OAIA AT A
aIfge 1 5\F geTar & o5 arat "
% W wEw g, fad A sEa
a1e@ g fF Uho Hro FTEe F FwART
9T oY FEGT F AT § | T AT
FIET 9T FA FEr HEM 1 Glo Fo
o &1 e arferae & g gt sar
3, IfeT oo sgam #r & (&
Y A w1 Fgr 9y | wfee A &
ag FgaT argm g fa g & qoe" wWi
fedaz A T WIS T /T A a7
Ft a@ # w &, feoe
T Mg A9 T | TFo dYo WMo AN
Frefeqad et @ ¥ A T qA
®Y Y€ TE 2|

SHRI SANTOSH BAGRODIA ' (Rajas-
than): [ rise to supprot the Food Corpo-
ration (Amendment) Bill, 1988.  After
listening to my colleague, Mr. Vaghela,
it seemis even before going through the
merits of this Amendment, he is bent
upon criticising the Government Bill right-
1y or wrongly, T will go into those details
a littte lster.

Food Corporation is basically a service-
orientcd organisation. As we all know the
poor farmers of India are not able to
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reach zll corners of the country. They are
not able to store the goods when there
is surplus. They do not have godowns.
For all these facilities the service is pro-
vided by the Food Corporation of India.
In fact, since its inception in 1965, it
has done a very commendable job, | must
congratulate. At least the job done by the
FCI has been very good, We may definite-
Iy have an agrgument. about its job about
corruption, but the overall job has been
very weil done by it. When we talk aboui—
as Vaghela Ji has said—what the Cotton
Corporation or the FCI has done for the
support nrice, I think he knows even for
cotton o¢ for that matter jute or for
cereals there is a support price fixed by
the Government. At that price any quan-
tity can be offerred to them and they will
take all the quantity. In case you just say
they do not take it, well he is at libeny
to have his opinion, but to the best of
my information. these Corporation are
doing a very good job, especially when
the support prices are required by ihe
agriculturists,

Foodgrains are required all over the
counfry. Tn some parts of the country we
have surpus, in some parts of the coun-
try we have drought situation of even
floods, when we do not have enough food-
It is the FCI which transports the goods
all over the country in time so that our
rationing system can operate effectively
so that no Indian can go without food
any day of the year. This is not a small
job. 800 million people are fed. Food is
sent from one corner to the other , It is
sent from Punjab to Kanyakumari or
from Harvana to Bengal or to Kashmir.
Everywhere it goes and it reaches in time,

I must compliment the Food Corporation
for this.

But therc is a commercial aspect also.
We must see at what cost it is being trans-
ported and at what cost it is being handled.
In this respect I will request the Minister
the cost factor has to be gone ints ir
detail. Are we really handling at the best
efficiency or not? 1 strongly feel that there
is a great scope in deducing the cost of
transportation; thtre is a great scope in
reducing the cost of handling at every
level.
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[Shri Santosh Bagrodia]

For al' these things finances arz 2
must, Vaghela Ji feels that the organisa-
tion has got emough money, because thc
Government is providing them money. No
doubt the Government is responsible and
it iy providing money, but I cannot find
any reason for any objection for the FCI
to raise funds by bonds or débentures,
If they are not successful, let them not be
successful,- but what objection has he got
if somebody wants to subscribe (2 the
debentures of the FCI? If a private orga-
nisatiun like the Reliance Company van
do it, why not the FCI?

SHRI SHANKER SINH VAGHELA:
There is no rationale for a concern doing
simply trading and not doing any pro-
ductive business. In that case only the
pubtic will suffer. .

SHRI SATOSH BAGRODIA: There i
no questior of public having to suffer.
Money is coming from some source—
eithey through debentures or from Gov-
ernment source or from the public. In-
stead of Government, if they can get it
from the public, we should rather feel
happy. We should feel happy that the
Government resources are not being strain-
ed and they are raising the funds frcm
their owr. And there will be a complete
trust if the debentures are issued by  the
FCI, because we know that they are not
going to be bankrupt.

On one point I agree with Shri Vaghela
that there should be accountability on
this; there should be some body in the
F.CI., may be the Chairman or the entire
organisation, but there should be accoun-
tability. I would like to mention that FCI
has bacome too large for the country. Can
we think reducing it or separating it into
four or five division in accordance with the
requirements of for different regions of
the country so that there can be some
kind of competition? Then,....

=t T waaw {0y AT asE
oA R ? i E g ?

THE VICE-CHAIRMAN (SHRT H.
HANUMANTHAPPA): You please conti-
nue. You ignore the interruptions of Mr.
Ram Awadhesh Sihgh,

SHRI SANTOSH BAGRODIA: I am
not an expert orator. If he interrupts like
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this, I will sit down. When you give me
an opportunity then, I will speak,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You ignore  his
interruptions. } i

SHRI SANTOSH BAGRODIA: Please
ask him to keep quiet so that I can speak.
I understand what js my language and I
also understand what right I have got to
speak in any language. Mr. Ram Awa-
dhesh Singh also got his right to speak
in any language he likes. 1 think, he also
understands our privileges.

oft 7 wadw fag : fiw o §
a1 Afd gt osa wer & #at A
Frad g ww endr g 7

SHRI SANTOSH BAGRODIA: But at
the moment, I want to have the privilege
to speak in any language I like. Some
day outside the House, 1 would speak to
him in the language he likes,

Mr. Vaghe'aji also mentioned about the
concept of two types of godowns. I fully
agree with him on this. At present FCI
maintains open godown and closed  go-
downs. Definitely the condition of go-
downs is not worth mentioning. It requires
immense changes at the level of godowas,
management and repairs to make sure that
the foodarains which are stored there Te-
maip safe, There are human as well  as
natural problems. Natural problems are
rains and wear and tear of the gedowns.
Human problems are, how much food-
grains sre being stolen or how much
adulteration is there? This has to be ceen
very seriously and open godowns mast be
stopped, it possible. 1 know that in some
areas when we have more foodgrains, we
do not krow how to store it. We have
open godowns. But this should be reduced
to the minimum as far as possible, Tf that
is so. T cannot understand why there
should be the question of renting godowns.

There are no surplus godowns in ont
country as such.

Now. 1 will come back to the point
which T left when my friend disturbed me.
The FCI has become too big. Can we re-
duce it? Can we make this organisation
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smalier so that there ig an element of
competition from different regions? Then,
We call also compare the costs as to which
region is spending how much on a parti-
cular job, Here, I would like to mention
a very important factor. There is a .lear-
cut policy of the Government with regard
to machine stitching of bags. In the case
of fertilisers, it has been decided to have
hundied per cent machine stitching of
bags. In the case of foodgrains also the
bags should be machine-stiched.

It has been noticed that either while
the foodgrains are in transit or are in
storage in private or Government godowns,
too much of adulteration takes place. For
example, 100 kg bag or 75 kg bag or 50
kg hag dces not really contain the correct
quantity. If the bags are machine-stiched,
then, this problem of adulteration can be
removed. I understand that this machine
stitching is being tried in two ways. Most-
ly it is tried departmentally. I requzst the
Minister to appreciate the situation that
this is like a cycle, from procurement it
it is delivered to the consumer. In this
chain, if one link is missing the whole
chain will be disurbed. If this machine
stitching ic done departmentally then, it
is a very very imall portion of the total
handling. If the machines are not in order
and if there are no proper operators avail-
able, the result is  that cycle will be
disturbed. In a hurry it just go=s and
when it goes in the process, either the
truck ownerg or the truck operators or
anybody who handles either in the Gov-
ernment of any place, they would like to
adulterate the foodgrains. This adulteration
of foodgraing can be stopped completely
if there is hundred per cent machine
stitching of baes all over the countrv. 1
am sure that if the Minister takes personal
interest, it should be physically possible.
We must have some target for imp'emen-
tation of the machine stitching job. Sir,
when we talk of corruption, I do not dis-
pute that there is some corruption at
different levels. We cannot accept it. We
shounld pot accept it and for this, our pre-
sent Minjster, who himse'f is so honest,
is trying his best to root out corruption
at different levels. T wish him success in
this.

 Recently, T saw a news that public is
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always facing a problem. When they go
to the ration shop, they say, this is the
material available. You take it or leave
it. The quality is bad. The quantity is
not coough. What do 1 do? I don’t geat
it in the outside market and I have to
take it from them. I request the Minister
to be considerate to our citizeng who can
get right quality at this point. Sir, I would
also like to mention that 100 kgs bags aie
too heavier bags. In fact, everywhere in
the world, we are having 50 kgs bags.
If we can reduce it from 100 kgs. to 50
kgs., it wouid be better becanse for mannal
handling, it goeg to the villages where the
poor workers or the human beings have
to work like animals to carry 100 kgs.
bags. Thig i¢ inhuman in the modern so-
ciety. W2 must reduce the weight of rice
and wheat bags, Sir' rice mills are being
handled »y the FCL I do not think it is
their joh. Rice mills are lying idle in
Orissa. 1 would request the Ministey that
either thesc rice mills should be handled
by another organisation of the Govern-
ment or it shou'd be given to the smaller
parties who can probably handle it much
better.

Coming to Rajasthan, sir, some times,
we do not get the materia] in time, the
foodgrains Rajasthan is prone to drought
every year except this year, So far the raing
are very good this yrar. I appeal to
the Minister to easure that  Rajasthan
especitlly gets the foodgrains in time.
Otherwise, we will have great problems
in different remote areas, especially in
area where accessibility is very very poor.
Rs, 2 0N0 crores are being spent by the Go-
ernment for subsidy on food omly, I sug-
gest that if we cin make productivity
better per ‘hectare by supplying - better
sezds and we cap giVe more subsidy in
fertilizer Let us give better seeds give
more subsidised seedg so that the total
cost of production of foodgrains is les-
ser. That will reduce the subsidy requir-
ed for food ang that wil] increase the effi-,
ciency of the Food production also.

Now, the final point, Sir, is that the
FCI must supply the nteds of different
States as per their requirements. Now
boiled rice is required in the eastem
States whereas they do not get boiled
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vice, T am sure, if the Minister makes
effort, he can find out a proper process
by which boiled rice is made available
in those areas. Now, this year we have

got very good rains and I am sure, the
FCI will come forwarq so that the far-
mers can sell whatever they produce and
thig storage will help uys in one of two
years to come, With these words, T thank
you very much to give me this oppor-
tunity to speak on the Food Corpora-
tions (Amendment) Bill, 1988 and this
particular amendment will go a long way

in providing much needed finance for the
Corporation,

5t T wagw fag . gx feaa
foe &1 an SR T ¥ wrer
feaar faammr ?

mma(ﬁ@ow 14
fae & WX 4 Tz & fadd |)

=t T a8w T8g : 9181 gRg SR
®T fw |

AT (7 g-gIRAACAT)
oY qE @ wF

Why do you argue about the time?

oft Tw sd e fag cwrae, faaar
g § AR AT fawa § gak fagw &
& T8 g g

THE VICE-CHAIRMAN (SHR1I H.
. HANUMANTHAPPA), It is not that the
entire Food Corporation of India is un-
der discussion. It is only the amend-
ment,

o R wEew iwg : gEandT g
ferm s iy ¥ Pigar =7 587 9@
AT ET ST & A qTIG FET &

. gfaserat #7 9@ g W UE WY
FT wgsT & AT TaAr &30 meEr -
fiw sfgesa § aw wrer iTew R
Hix @O ¥ W W TR
T ordr M & faam wweErEne
Igr & AT g @ gEA H A ot fw
A A gaT FAMTAT FaT F
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qga WA FEL § TASE T TR
Tg WRT FY a1 & WX % T feary
g1 7gY § waT9 @I wAT 91 Ag
MAFT FIW F 1 T TR 7 A IH

¥ A #§ ¥ oar ofat F fEA
gE B ST AT W ¥ J A A
gard Bt & ar i 3G Bt A
S AT § A @ arel ag FuT &
gl g arfe $o o 9% g AR
TATd FO T 1T @ifs =ar agraT
faaq sto f& wATe 9T T@r o gEEt
A FE N g FLE | qg W
FI & 173 w3 wfa feca o7
gAY § AT 240 wF sfq (g
T9Y a1 70 ®q7 gfy Prdeqw
FAAN § | WY A @ FF Fonar
& 7w N, oH e gEwE av
7 36 5 3o 1 e W@
a® fgod #@ & 23 fwfaga &«
A g @OE R 99 23 fafwaw e
¥ 70 €13 fraes ¥ femra & A1 #T
dfaw @ 23 fafsma e =1 1600
AT § AT TAFT HIART G AR
afes 1600 FAT & wiux wTe v
TIHA Jg gL AT 700, 800, 1000
FUAS & FAF-F0F wrer fagd g )
gt S § 98 A i gt { gmwr
feqar =mEr g 1 3g ot @ ad-aEdy
ag i awq #iw {F A i §
FAT T =wrer a@r T AE W AR
T AR S A gy arg B faaar
20§ a1 WAT 9 §B FT G T |
Afra N EIFIT EIEF HIIHAEH
gt & #4ifF sTerT F gy 99
FIGRGT F HfET T g T3
HT 380 ¥ ATY § I aF IV
fee dzar € ) mo< fgew v &2
ar gaa-gan Wiy dmy 9T agy
growear & 1 87 af 71T weq #
w1 9071 g fr it @3 FAlwa e
girs 1 ¥, Frw afew B ¥ H g
FIE qY =57 w97 afeqy moewelTE
g g T 3007 H 400 WIF
JFw gl fegm 1AL E AT TAHT
grer gai faver sa gagifts qrer
Y BATT T FAVLEEAT TH G qAdAY
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g | F9T Fgdy § W T R0 agdl
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SHRI N.E, BALARAM (Kerala); Mr.
Vice-Chairman, Sir, 1 am oot conviaced
about the need for this piece of legisla-
tion, 1 say this because [ have gone
thiough the accounts of this Corpora-
tion for the last two years and I have
found that the <Corporation has been
taking loans from the banks which are
more than that of the previous years and
1 have not found, after reading the an-
nual report, any indication of paucity of
funds in this particular Corporatioa.
That is why I said that I am not convinc-
ed about the need for thig piece of legis-
lation. Of course, the Minister will, 1
hope, while replying, explaiy the whole
thing and that is why I raised this point.

Sir, we are not expected to discuss the
entire working of the FCI at this stage.
But I would like to make two Observa-
tions, One is that there must be a basic
reorietnation in the purchasing policy of
tne FCI on two pointg at least ang I do
not want to go into details, The purpose
of this Corporation is obvious. It is to
purchase foodgrains from the farmers
at reasonable prices and distribute them
to the consumers at reasonable prices,
That is the main purpose of this organiz-
ation, Now, excepting UP, according to
my information, in several parts of the
country, the FCI is not entering into the
market soon affer the harvesting period.
Soon after the harvesting period means
the period wnen smalj farmers and mid-
dle farmers are selling their produces.
If you do not enter into this period,
naturally the farmers will be forced to
make distress sales, That is what is hap-
pening in <everil parts of the country.
I give one example. T do not want to take
mneh of vour time. Tast year I think
when Shri Darbary Singh was speaking
he would have mentionzg that fact. T do
not know whether he mentioned that
fact. Tast tlme when the harvesting
prind was over the Food Corporation
di1 not enter; thev did not go in for pur-
chaces for ons month, with the
that there is g big acittion among the
Poo- veasants and middle veasants, be-

canse they cannot sell their produces and |

thev connot pet support price or any
price; they have to go in for distress sale,
The middlemay comeg in. I am not say-

resnlt -
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ing that everywhere it is happening. But
it is happening in several parts of the
country. This should be taken intg com-
sideration.

Secondly, Sir, I understang that they
are encouraging or utilizing the services
of middiemen for the purchase of pro-
duces. I think this is mot g good policy.
1t they are purchasing through the mid-
dlemen, naturally the growers will pot
get the proper price; (Time Bel} rings)
This ig not happening in Uttar Pradcsh.
But in other parts it is going on on a
large scale. So I suggest that unless at
least on these two  counts there is a
reo-ientation of policy, the purpose of
the Corporation will mot be served.

My third point is about the employees
in that Corporation. There is g large
number of employees in that Corpora-
tion, Mr. Vice-Cnairman, Sir, for the
last 15 years, according to my informa-
tion—] do not know how far it ig true—
the ¢ was no revision of wages for these
employees, But in other corporations
there were revisions three times during
this period. So there is too much discon-
tentment amongst the employees and
worke's Of course, in 1987 here were
two agreements signeq between the Cor-
poration and employces, Now the em-
ployees are demanding the implementa-
tion of those agreements. These have pot
even been implemented, This creates a
ve-v had situation inside the Corpora-
tion.

According to the Act of the Corpora-
tion there can be 12 Directors, But so
far a< mv knowledge goes, there are only
6 or 7 Directors for the last 15 years.
All of them are officers T am not agrinst
puttine officers in the Corporation. Offi-
cers must be there. But the Act provides
that theve can be non-officials also includ-
ed in the Board of Directors. (Time Bell
rings) But this was not done from the
very inception of the Board I do not
know why it was not done, T say that
alsp creates some problems.

Since T do not have time and since this
is mnot the time to discuss the
entire functioning of the Food Corpora-
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tion of India, I do mot want to go be-
yond that, I hope the Minister will
understand the whole point. There are
complaints as to how the Food Corpora-
tion of India is running. More thap that
1 do not want 1o say anything. There are
serioys~ complaints which the  Minister
shoulg take into  consideration. Unless
you tackle all these problems, I don't
think the Food Corporation of India can
function properly. This ig what T have
to say, .

SHRI SUKH RAM: Sir, the Scope of
this Amendment Bill is very limited. But
the hon, members who took part ip the
debate on this Amendment Bill got an
opportunity to discuss almost the entire
functioning of the Food Corporation of
India. 1 welcome the guggestions which
they have made. I welcome the construc-
tive criticism also.

As the hon. Members know, the Food
Corporation of India is a very big organi-
sation_ It operates through more tham
2000 depots throughout the country, I
can agree that there may be cases of cor-
ruption at cerlain levels.. There m3iy be
negligence, omissions or commissions on
the part of some officers or officialy of
the Corporation. I agree with the hon,
Members that there is scope foy im-
provement in the functioning of this Cor-
poration. As T said, I welcome the sug-
gestions made by the hon. Members, ¥f
they can give me somethings in writing’
1 will definitely take their suggestions into
consideration. In case they bring any
instance or instances of corrupt practices
to my mnotice, T will definitely take
action, But everything m1s to be proved.
Once anv corrupt practice, is proved
against any officer or official, action is
taken and action wil] be taken.

One hon. Member made a mention
about the supply of sub-standard food-
erains. when this matter was  broucht
to the notice of the Government. action
was taken, Some officers were suspend-
ed and some were dismissed. So, there
is no question of hiding anyvthing. We are
there to take action so that functioning
is improved. But we have to take a balan-
ced view. !

Sir, the Food Corporation of India
was set up to protect the interests of the
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farmers op the one hand. The floor price
ig fixed by the Government and we do
not allow the price to fall below that
level. This has helped the country , lot,
The farmers want to grow more food. It
was the policy of the GoVernment of
Indiz and the Food Corporation of India
and it hag helped us in the procurement
of 'food. Along with other factors, it has
contributeq in our achieving  self-suffi-
ciency. On tne other hand, it provides
food security to the nation. As the hon.
members know, last year we faced a
very severe drought, , very severe natut-
al calamity which we had not faced so
_ far, We could face thig challenge with
our own resources. Last year, the off-take
or the release from our godowns was
more than 22 million tonnes for metting
the requirements of tae drought-affected
people, for poverly alleviation program-
me, for the IRDP and whatever other
social commitments of the Centra; Gov-
ernment. Apd we could meet them, That
is probably the reason why many people
did not feel the impact of the drought.
I think, this House knows that as fa, as
procurement js concerned it is largely
done in Northern India. For instance,
wheat is procured to the extent of 90 per
cent from Punjab, Haryana and Uttar
Pradesh, And 10 per cent is procured
from the rest—Madhys Pradesh and the
rural area of Delhi, etc. And rice s
Procured to the extent of 70 per cent
from Punjab, Uttar Pradesh, and Haryana,
And you can imagine that our procure-
ment ranges between 16 to 18 million
tonnes annually, In 5 bad vear, in a
drought year, for instance, last year pro-
curement fell down. 1 agree. But this is
the normal procurement. And procuring
this quantity in North India and sunply-
ing this quantity to every nook anq cor-
ner of this county is mot a small joh.
Road transport is involved. railways are
involved, and sp many factors are involv-
ed,

Y T w3 o7 fasy e B
W AT vargr g gfFamgnr &7
SHRI SUKH RAM: Anq this suonly
is made on time. There may be excep-
tions ip it. There mav be reports of non-
supply at certain places, But they are
991 RS—11
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exceptions, not the general rule, General
ly, we supply foodgrains to all States ac-
cording to their requirement. And we
have to remember one thing that food is
a State subject. Whatever  we procure,
from whichever State we procure, it is
with the consent of that State Govern-
ment, ang with the assistance of that
State Government, Thne public distribu-
tion system is the supplemental and not
the substitution of the f-ee market. It is
primarily the responsibility of the State
Governmert In ffeed their people, to main-
tain the price line, The Government of
India, in pursuance of its social objective,
procureg foodgrains, as I said earlier, to
protect the interest of the farmers and
supplies them to the deficit States, The
Government of India helps the State
Governments,  but the State Govern-
ment should not throw the entire burden
on the Central Government. We have
tried our leve] best ang we have been
helping all all the State  Governments
irrespective of amy consideration—region-
al political or otherwise. And we have
to remember one more thing also that
food is a very, very delicate area, Even
it we have got sufficient production in
the country, some unscrupulous elements
in the trade, in the society cap create an
artificial scarcity. And§once the prices of
foodgrains tend to rise, there is no end
to it. So, as I said, the Fooq Corporation,
as a policy of the Government of India.
provides food security and we have to
have buffer stocks with us so that under
such circumstances, the Food Corpora-
tion of India, the Government of India,
is in a position to intervene effectively
in the market so that price rise is check-
ed, it is contained That ig the function
of the Food Corporation of India. And
we have to at least realise what are the
contribution of the Food Corporation of
India, to which extent this commendable
job the Corporastion has done last  year
bv releas’ng and arraneing delivery of the
foodgraine to all the Stateq in the coun-
trv As T said the other day, had we
faced the calamity o this magnitude
about o few vears back. we wou'd have
been with o beegine bowl before the
advanced comntries to feed  our teeming
millinns. Bnt it is a matter of pride for
evervbordy in this country that we faced
this challenge without any assistance,
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“without any aid from any country, (In--
terruptions) .  And that is where the

Government of India’s policy should be
appreciated.

AT AR 7AW T9g : W7 q1AGT
AT AGT T AT IATAT & AT 3L wF/(
T qTI[EFT TG F

SHRiI SUKH RAM: Green revolution
was also possible on account of the poli-
cies of the Government of India and th-
credit goes to our farmers, sc1entlsts and
the Govesnment policies. e T w

AN HON. MEMBER: Mon.oon s also
possible because of the policies of the
Government of India and monsoon come;
when the Prime Minister orders it.

SHRI SUKH RAM: A mention was
made about good momsoon  this year,

Rain-God has heen kind enough tarough-
out the country, -

Y PR
A aw Tdw g srveT WA
@ T MeF qgt A HFrema d@
wF F WTAGATART AW A gy
N Fwa 7qt sal g (wgar) |

SHRI SUKH RAM: If you kindly stop
the running commentary, I woulg be in
4 position to complete my reply.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Ram Awadhesh;

Singhji. you had already your opportuni-
ly to speak Why do you go on inter-
lupting now?

off TR wagw fag  7g w7 FF
A

PPN

Igaarene (o T o gTRAGN )
TAHT g atfag

GG UA . AITIAR FE A
quvg TET A7 MY FIF 7€ FI A 4FT
U graFd g |
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Sir there are 35 metereological sub-divi-
sions in the country and this year we have
had excessive r:infall in 12 sub-divisions
so far and in the rest of the 23 sub-divi-
sions we had normal rainfall ag against
Inst year when we had excessive rainfall
in two sub-divisions and normal rainfall
in 7 sub-divisions.  Now as my hon.
friend mentioned just now in Rajasthan,
Barmer, Jaisalmer and Bikaner we did
not have rain for the last six or seven
vears and it is for the first time that
Rajasthan has had good rains not only
Rajasthan but throughout the country and
it has helped ws a checking, controlling
the price rise and I am very hopeful that
we will hive 3 bumper crop thig year
and the anxiety of the hon. Members for
supply of foodgrains to the States will
be over. I think it ig a question of just
two months. And, Sir  then therc was a
mention of some difficulty being experi-
enced Uy the States about the price rise
also. Lasy year my Ministry made a re-
quest to all the State Governments
for the anti-hoarding drive, and Y am
glad to inform the House that during
the peviod August to July, there were
78,423 raids conducted by all the State
Governments; 4011 persons were arrested;
3546 persons were prosecuted and essen-
tial commodities wcrth Rs. 38 crore
seized. That also helped holding the
price line,

A question was raised- by an hon. Mem-
bar from the Opposition bench that sup-
ply was not made according to require-
ments to West Bengal, Kerala and Orissa
—some 3-4 States. 1 made the position
clear the other day also here in this very
House that as far as West Bengal is con-
cerned, last year against the allocation
of 15 lakh tonnes of rice, lifting was
8.07 lakh tonnes. As far as wheat is
concerned, we allotted 15.12 lakh ton-
nes and lifting was 7.74 lakh tonnes,

SHR[ CHITTA BASU (West Bengal):
May I seek a clarification?

SHRI SUKH RAM: Please have pa-
tience . I will try to satisfy you; but
let me complete. For this year also I
checked up from the Food Corporation



L
. Food Corporations

32’5E
of India. During these six months from
JTanuary {o June, against the allotment of
- 5.92 Jakh tonnes of wheat, only 4.47
lakh tonnes were lifted. As far as rice
is concerned, against the allotment of
. 5.85 lakh tonnes, lifting was only 4.57
lakh tonnes. 1 checked up from the re-
cords and from the Pood Corporation of
India and they supplied me all the in-
formation aad on the basis of that in-
formation I can say that there was suf-
ficient food-stock available in West Ben-
gal. T can agree that at a certain point of
time, the foodgrains available might be
less; but in that case the State Govern-

" ment should have intimated my Ministry

-

adout tins sfiort supply from e ware-
houses; but I checked up from my Minis-
try and I am informed that no such com-
plaint was received from the West Bengal
Government. Only a few days ago, the
Food Minister of West Benga] met me; I
explained this position to him and told
him that in case they do mot get the full
supply from the godowns in West Bengal,
they should write to me straightaway. 1
checked up whether the information sup-
plied by the Food Corporation of India
was .correct or not...

SHRT CHITTA BASU. Not correct.

y SHRI SUKH RAM: But j; is the duty
" of the West Bengal Government at least

* to apprise me of this position. I can ag-

ree in certain months there might be
chort supply. But I  cannot
agree tnat throughout the year
supply was not available in
West Bengal. Similarly, T can tell you...

4.00 pM,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Minister'
how much more time you will require?

éHRI SUKH RAM. I will take just

ten or fifteen minutes.
o
t

'h'HE VICE-CHAIRMAN (SHR1 H,
HANUMANTHAPPA). Iy the House ag-
rces, we can complete this and then the
Minister of Surface Transport can make
his statement.

SHRI SUKH RAM: I can tel] you that
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West Bengal is the highest taker of wheat
and rice, As far as Kerala is concerned,
allotment to Kerala is the highests am-
ong all the States. I checked up. (Inter-
ruptions) Please allow me to complete.
If you are not satisfied, you can raise it
with the permissison of the Chair of
course. Sir, I checked up the records.
The normal allotment to Kerala has been
125,000 tonnes. In certain months  par-
ticularly, last year and the year before
last  Kerala got higher allocation also.
But these are exceptions and not a gen-
cral rule. The general rule is, 125000
tonnes. We are giving it in spite of our
problems in spite of the difficult stock
position, We are making the highest alfo-
cation to Kerala. Then, there was a de-
mand from my hon, friends Members of
Parliament, in regard to the Onam festi-
val. 1 have made an additional alloca-
tion of 20000 tonnes for this purpose.

SHRI V. GOPALSAMY (Tami] Na-
du): Particularly Mr. Jacob is thumping
the desk.

SHRI SUKH RAM: I think, you should
not have any objection to that.

There was also a mention about the
transjt and storage losses. In 1982-83, the
transit and storage loss was 2.37 per
cent In 1986-87 it came down to 1.63 per
cent. Therefore, we are trying to reduce
it. But there are certain expenditures
which cannot be controlled. For instance,
in the case of wheat for the year 1986-
87, the procurement incidentals come to
34.81 paise per kg. Out of this, we can-
not control expenditure to the extent of
26.66 paise i.e. 76 per cent. This relates
to interest payments and mandi charges,
charged by the State Governments. Then,
there are things like purchase tax  sales
tax etc. We do not have control over
them. We have control over about 24
per cent ‘of the expenditure' As I said,
we are trying to reduce it. ff you give
any concrete suggestions I would definitely
consider those suggestions. As you are
we are a'so eager to see that unnecessary
expenditurs is reduced. We have reduced
it. Hon. Me2mber made a mention as to
how munch we have reduced in relation
to the cost,

»
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There was a mention that the U.P.
Government had imposed some Trestric-
tions on the movement of foodgrains.
When this matter came to my notice I
wrote to the U.P. Government. I think,
they might have taken the necessary
action. As hon. Members know, distribu-
tion is th= job of the State Governments.
If there is any problem if you bring it
to my notice, 1 will write to the State
Government concerned. You can also
put pressire op them.

Mr. Morarka and some other Members
raised the question that the cost should be
reduced. At the instance of the Prime
Minister, this issue has been referred to the
BICP, All the details have been made
available to them and we will be glad if
the BICP makes any suggestion so that
we are in a position to reduce some cost.

Mr. Dipen Ghosh and some others rai-
sed a point but I have already told that
disciplinary action has been taken about
the sub-standard foodgrains supply.

Mr. Morarka made another point that
interest has increased from Rs. 262 in
1981-82 to Rs. 651 in 1986-87. This was
on account of increase in the interest
rate from 12.5 per cent to 14 per cent
and the value of closing stocks also went
up from Rs. 2232 crores in 1981-82 to
Rs. 3941 crores in 1986-87. This is the
reason how this interest amount has in-
creased.

Then Mr. Morarka made a point that
heavy borrowing should be curtailed and
Government should contro] the average
rate. Borrowing will be allowed to the
FC with the approval of the Government
and rate of interest also will be fixed by
the Government.

Then a mention was made about the
purchase of Korean rice. When this news
item appeared ip the press it was brought
to my notice and I personally looked into
the matter. The facts of the case are, we
contracted for 2 lakh tonnes of rice from
North Korea, The quality of sample wds
examined by our Quality Control Officer.
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The quality conformed to our standard
and the price also of the Korean rice is
comparatively less as compared to other
rice for instance the five lakh tonnes
which we purchased from Thailand. The
price is even less than the Thai rice,
And this is a purchase on government to
government basis. We have not pur-
chased from any private party. While
making purchases of foodgrains from the
foreign countries, we are concerned with
three things—friendly country, 'competi-
tive price and quality which should con-
form to our standard. These are the
three considerations. The rice which we
purchased was from the Korean Goern-
ment and not from any private party.

So these misgivings are unfounded.

SHRI M. S. GURUPADASWAMY
(Karnataka); Just a minute, In this
point, may I know if the price of this
rice imported from North Korea has been
gone into deeply? My information is that
the price that we are going to give to
North Korea is higher and the difference
is about 20 dollars per tonne and we are
really paying near about 3 million dol-
lars on that account because of the in-
crease in price.

SHRI SUKH RAM: As [ told just
now, I personally checked up. The price is
cheaper as compared to other rice.

SHRI M. S. GURUPADASWAMY :
May be cheaper but in respect of the
North Korean rice itself the price was rais-
ed later, as a result of which we are pay-
ing more than three million do%lars.

SHRT SUKH RAM: T may tell you why
we allowed the MMTC to negotiate this
deal Of course our officers were also in-
volved in the negotiations. T checked up
everything. There was a counter--trade
also involved in this deal. T do not know
the exact amount, but there wag iron ore
to be purchased by North Korea, and 1
think we will be saving foreign exchange
to the tune of Rs. 20 to 25 crores. So, that
was the main consideration for purchasing
this rice.

I may tell you one thing more. We need
rice very badly and rice is not available in
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the foreign markets. And, if it is available,
it is available at a very, very, exocbitant
price and it may not be possible for us to
spare foreign exchange to that extent. It
was cheaper, the quality was good and,
when compared with other offers, this offer
was much less. So, this is an accusation of
some people who just want to :reate
some confusion or defame this Govern-
ment-—whick has been the policy of some
people.

=t Ty dw fag : osie 71 frad
g g fzar war -\

=1 g T : HTT S{1T FITT §
wrq gax mfrw G | WNET A
g

ot I wagw fag cag @ oar §
TRRT Fqrg T, T ANF AT wfg
“SARAT’ AFAT ; VAU ¥ AN HA
o1 fRar &, 36T StArg IR

SHRI SUKH RAM : Sir, I have tried
to cover all the points which were raised
by the honourable Members... (Interrup-
tions)... The whole world cannot satisfy

the honourable Member.

ot T waaw fag @ 5z fasaw
FFwT g =ie wifig A, ..
(sqaatq) . ... A4 Faieyd i foad
qregq A a3 9T VSE FY A F¥ a0
7T T®. uq, 1. AV, #7134 qgHT
I fgar 74T, TEANIT |

st g TN : TE AT 5191 SqT10
AR T | AT G qal dfwwar o
gAY av qAAHC FATEET § QR §
... (FTaae). ...

ot T wEsw |y A qEA H A
w E..... (zzarx) ... «BHT
M H g ATQ &\

=Y gg TW : gAY Saw FraAT
nIAHe F AqA ¥ FOET & | A9
HU AZH AT T AT TqAHE &
qraq & A gk fag ad

-
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A g 1 A WGP AT gEw
aread g A ifag. . (gEm)

N W wagw fag : AT Twa
g A aE 7w fEas e 1 gs-
fae wig agr Afaq .. (sgEE). ..

gaawtemer (»ff THo FIAATW ) :
wa 43T |

ot T wadw fag ¢ 5edi agw
Wi Fqia FgY g |

SHRI SUKH RAM: Sir, the whole’
world connot convince him.
...(UIntcrruptions) . ..

SHRI RAM AWADHESH SINGH : [
challenge him : There was an agent bet-
ween both the Governments,

SHR1 SUKH RAM : Sir, as far g5 the
suggestion. coming from an honourable
Member, about stitching machines is con-
cerned, wc will definitely take that into
consideration, It will save somg of our ex-
penditure and we will definitely consider
it. N

Sir, this is a simple, enabling provision
and it 1s brought at the instance of the
Finance Munistry itslef. The Lok Sabha has
already approved it and we have comg to
this House for its approva!. 1 think I have
covered whatever pointg have been raised
by the honmourable Members and I hope
this honourable House will pass this Bill. . -

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) . The question is:

“That the Bill further to amend the
Food Corporations Act, 1964, as passed
by the Lok Sabha, be taken inty con-
sidetation.”

The motion wgs adopted.

THE VICE-CHAIRMAN (SHR{ H.
HANUMANTHAPPA) :  We shall now

take up clause-by-clause consideration of
the Bilt.

Clause 2 was added to the Bill

Clause 1. the Enacting Formula and the
Title were added to the Bill,

Ty
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SHRI SUKH RAM : Sir, 1 move :
“That the Bill be returned ”

- SHRI RAM AWADHESH SINGH : He
could not satisfy me.

THE VICE-CHAIRMAN (SHRI - H.
HANUMANTHAPPA) : He has already
said .that he could not satisfy everybbdy.

The question is :
“That the Bill be returned.”

The motion was adopted. . --

[THE VICE-CHAIRMAN, (SHRI JA.
GESH DEASI).. IN THE CHAIR].

STATEMENT BY MINISTER - -

Accident in River Ganga near Manihari
Ghat in Bihar on 6th August, 1988

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT
(SHRT RAJESH PILOT): .Sir, this
House hgs learnt with deep regrei and
anguish th. tragic boat accident which
took place in the river Ganga near Mani-
harighat of Katihar district in Bihar on
6th August, 1988.

It has been reported by the Government
of Bthar that the ill-fated vessel named
“JALTARANG?” started its journey in the
cross ferry service from Mgznibarighat to
Sahebgan) on 6th August, 1988. At about
10.45 a.m., after proceeding about 100
yards from Maniharighat the motof launch
lost balance and capsized. Reportedly
about 300 persohs were on board the ves-
sel against the rated capacity of 123 pas-
sengers. A number of country boat; which
wzre near the site of the accident picked
up about 125 persons and brought them
to shore. Some of the passengers swan
ashore. 22 bodies have been recovercd and
66 oper:ons have been registered as miss-
ing.

The State Government has further re-
ported that immediately after the ocour-
rence of the accident, the Block Develop-
ment Officer, Manihari reached the spot
- within half ap hour. The District Magis-
trate Katihar also reached the spot at
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2 p.m. Efforts were made by the local
administration to bring out the vessel with
the help of tractors which was not suc-
cessful. Therefore, immediately the Naval
Headquaricrs and Eastern Nava! Command
were approached for assistance. 7 Naval
Divers from Delhi ang 30 jawans with
6 boats from Siliguri arrived for rescue
an relizf operations on 7th August, 1988.
The Chief Minister of Bihar, his Cabinet
colleagues and other senior officials of the
State Government reached the site on 7th
August 1988 and supervised rescue  and
relief operations, The Chief Minister also
anpounced on ex-gratia payment of Rs.
5000/- to the kith and kin of the dJead.

Due to the swift current in the river,
the salvage operations could not be under-
takgn effectively, However, with the assir
tance of a private steamer and one steamer
of ClWlC attempts were made on 7th

* 8th and 9th August, 1988 to pull but the

submerged vessels on the evening of 10th
August, 1988 the rescue vessels succeed-
ed in femporarily lifting the ill-fated ferry
launch out of water for about 30 minutes.
At this time the local MLA and about 100
persons who had collected there were pre-
sent and the State Government has report-
ed that no dead bodies were trapped in-
side the vessel. It has further been re-
.ported by. the State Government that the
iil-fated vessel was built in 1975 and re-
gistered in 1976. The State Government
has intimated that “the statutory iéquire-
ment for the purpose of registration, grant
of certificate of survey and issuance of
certificate of competence of the crew mem-
bers huve been complied with in accord-
ance with the provisions. The competent
authoritg} carried out the fitness tests of
the vessels and on completion of such tests
on 19-2-1988, issued a receipt in form No.
6 as required under Section 7 -of the In-
land Vessels Act, 1917 which is valid till
18-2-89.

A criminal case under. various sections
including 304, 304A; 307, 280 and 282 of
the Inaian Penal Code has been registered
against Shri Narain Prasad Singh, the
proprietor, the Manager, the , Driver and
other crews totaliing 9. The Manager has
been arrested on 7th August; 1988. Other
accnsed persons are absconding. Warrant



